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BEFORE THE NATTONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

IN THE MATTER OF:

Pasupuleti Suresh Badu, Suryapet District, Telangana.

...Appellant
Versus

The Gowt.of India, MoEF & CC, New Delhi

.... Respondent(s)

MOST RESPECTFULLY SHOWETH:

I, Sh.Tarun Kathula S/o Shyamala Rao aged about 46 years presently

working as Director/ Scientist "F" in the Ministry of Environment, Forest

and Climate Change (MoEF&CC), Sub Office, Hyderabad, do hereby,

solemnly affirm and state on oath as follows- -

1. That I am acquainted with the facts and circumstances of the case

on the basis of official records, and as such authorized and competent to

swear this affidavit.

2. That a short affidavit is being filed by the answering respondent at

this stage and craves leave and liberty to file a detailed counter Affidavit to

the aforesaid Petition, as ald when required.

3. That the Appellant in the present matter has challenged

Environmental Clearance granted vide letter dated 19.06.2023 for th.e

expansion of Bhavanipuram Limestone Mine-3 for Increase of Limestone

production frorn 2.3 MTPA to 4.6 MTPA with Total Excavation of 4.736

MTPA by M/s. Deccan Cements Limited (8tt' Respondent )on the ground

that the 8th Respondent failed to comply with one of the conditions, viz.,

Clause xxi of the Stage I Forest Clearance and Clause xx of the Stage II
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Forest Clearance, i.e., "initiation of reclamation of forest land" which was

imposed while granting the Stage - I & Stage - II approval for ML-3.

In the above Stage-II approval, Condition No. XX reads as

"the State Gouernment shall ensure reclamation of the forest land

located in their existing mine. Mining in the Forest land proposed for
diuersion shall be allowed onlg after the uork for reclamation of the mined

out area in their existing mine i,s initiated and the State Forest Department

shall monitor the progress of the reclamation works".

4. It is submitted that the proposal of increasing production capacity

in Mine-3 lease area and expansion of Limestone Production in ML-3 of 8th

Respondent was first considered during the 6tt EAC Meeting held during
9th - l lth November, 2022, wherein the Expert Appraisal Committee (EAC

for short) after detailed deliberation deferred the proposal. Thereafter, the

proposal was again considered in the 11th EAC Meeting held during l"t -
2"4 March, 2023, and EAC recommended the proposal and Ministry
accorded the environmental clearance dated L9.0,6.20123 by imposing

certain terms & conditions and environmental safeguards measures.

5. That the Ministry vide letter dated 13.09.2013 has granted Stage II
Forest Clearance for "Diversion of 183.1 t hectares of Forest land in favour

of M/s Deccan Cement Ltd., Hyderabad for their limestone mining project

located in Compartment No. 26 & 27 of Saidulnama Reserved Forest of
Nalgonda Forest Division in Nalgonda district of Andhra pradesh

(presently Telangana State)" with the condition at Clause xx i.e., "initiation
of reclamation of forest land". This mine is represented as Mining Lease-lll

(ML-rrr).

6. It is submitted that these mining leases were inspected and

monitored at different time periods by the Ministry's officials of Regional

Office, Chennai/Sub office, Hyderabad. A report dated O8.L2.2O25

received from Regional Office, Hyderabad of MoEF&CC is annexed

herewith and marked as Annexure Rl/ 1.

7. That the specific condition (vide no. xx) imposed in the Stage-II Forest

Clearance approval granted for the diversion of 183.11 ha forest land

I

2
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for the ML-III in favour of M/s Deccan Cements Limited read as "mining

in the forest land proposed for diuersion shall be allowed only after the work

for reclamatton of the mined-out area in their existing mine is initiated and

the State Forest Department shqll monitor the progress of reclamation

works"

8. That the Sth respondent i.e. M/" Deccan Cements Limited has initiated

reclamation activity in the Mining Lease-I & Mining Lease-II, before

starting the mining activity in the Ml-Ill(diversion of 183. 11ha of forest

land).

9. It is submitted that the environmental impacts of the project have

been examined and considered by the answering Respondent and

appropriate safeguards and conditions to be complied with, have been

imposed on the project proponent through the Environmental Clearance.

It is further submitted that the answering Respondent regularly monitors

compliance of the conditions stipulated in the Environmental Clearance

from the commencement till completion of all the projects.

10. It is submitted that there is no requirement of staying the operation

of the Environmental Clearance since the same has been granted to the

project proponent after following due procedure as prescribed under the

relevant laws in force.

1 1. It is most respectfully submitted that, the contention of the

appellant that MoEF&CC has granted the Environmental Clearance dated

tg.O6.2O23 without proper scrutiny and in violation of various

Environmental statutes, is false and without any basis.

12. In view of the afore-mentioned facts and circumstances, this Honble

Tribunal may kindly be pleased to pass appropriate order(s). /a-/UO,'
DEPONENT

Tarun Kathula
Di rector/Scientist'F' (C)

lntegrated Regional Office,
l',/inistry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana.500 004.
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VERIFICATION

I, the above named deponent do hereby verify that the contents of

the above affidavit are true and correct on the basis of official record

maintained by the Respondent No. 1 in daily course of its business, no

part of it is false and nothing material has been concealed there from.

Verified at Hyderabad on this the 13th day of February,2O24.

DEPONENT

Tarun Kathuia
. Director/Scientist .F. (C)

.. tnregrated Reglonat Offi.;
1?::li,i#fl i::li;i:'i:r,ijffilt lii,.
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F. No. 4-1Z2023llRO-HYDl 8+.t Date: 08 November, 2023
iA-G6.{

To,
The Assistant lnspector General of Forests(C),
Forest Conservation Division,
Ministry of Environment, Forest and Climate Change
Government of lndia

Subject: ln Appeal No.2712023(SZ) in the matter of Pasupuleti Suresh Badu,
Suryapet District, Telangana. Vs.The Govt.of lndia, MoEF & CC, New
Delhi & Ors. pending before Hon'ble NGT (SZ)-Reg.

Reference: Ministry Letter No. 11 -1012019 dated 10.11.2023

Sir,

With reference to the subject and reference cited above, I am directed to

submit the comments/inputs with respect to relevant Paras 3,4,7,8, & 9 of
"Appeal No. 27/2023(52) in the matter of Pasupulefi Suresh Badu, Suryapet

District, Telangana. Vs.The Govt.of lndia, AIoEF & CC, New Delhi & Ors. pending

before Hon'ble NGT (SZI'and the monitoring reports on the conditions stipulated in

the forest clearance approval as below:

1. Ministry vide letter dated 13.09.2013 has accorded formal approval (Stage-ll) for
"Diversion of 183.11 hectares of Forest land in favour of M/s Deccan Cement

Ltd., Hyderabad for their limestone mining project located in Compartment

No. 26 & 27 of Saidulnama Reserved Forest of Nalgonda Forest Division in

Nalgonda district of Andhra Pradesh (presently Telangana State)". This mine is
represented as Mining Lease-lll (ML-lll).

2. ln the above Stage-ll approval, Condition No. XX reads as "the State
Government shall ensure reclamation of the forest land located in their existing

mine. Mining in the Forest land proposed for diversion shall be allowed only

after the work for reclamation of the mined out area in their existing mine is

initiated and the Sfafe Forest Depaftment shall monitor the progress of fhe

reclamation works".

3. As per the available records, M/s Deccan Cement Ltd has following three mining

leases (tML-l & IVL-ll & ML-lll) in Saidulnama Reserved Forest, Nalgonda

District. Brief details of the tr/ining Leases is furnished below:

vriu-*ur a-a ;kr e-a-ar-g qt{*{ r;rd[
rl4.-I. rf I rrrrurmtnl 1..i.,,S ( ln'rr"t l.!tr1i

gq qttqfffO 
f if*q asfql'ifq, ffi| rur, orr^. ra.i!:orr r)rli*- e hrntrnjl
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a. Mining Lease-l: the lease comprises of 22.5 ha of forest land.
MoEF&CC vide its letter dated 25.09.1 991 accorded formal approval

(Stage-ll) for the diversion of 22.5 ha of forest land for renewal of
mining lease in favour M/s Deccan Cements Limited for a period of l0
years. Mining is completed and the Forest land handed over back to the

forest department in this case.

b. Mining Lease-ll: the lease was granted over an area of 73.93 ha by the

state government. MoEF&CC vide its letter dated 07.0'1.1997 accorded

in-principle approval and vide letter dated 23.02.'1998 accorded formal

approval for diversion of 73.93 ha of forest land for limestone mining in

favour of M/s Deccan Cements Limited. Mining activity is under
progress in this lease currently.

c. Mining Lease-lll: the lease was granted over an area of 183.11 ha by

the state government. MoEF&CC vide its letter dated 28.02.2012
accorded in-principle approval and vide letter dated 13.09.2013
accorded formal approval for diversion of 183.1 t ha of forest land for

limestone mining in favour of M/s Deccan Cements Limited. Mining

activity is under progress in this lease currently.

4. These mining leases were inspected and monitored at different time periods by

the officials of Regional Office, Chennai/lRO, Hyderabad on 26.04.20'16

(Annexure-l), 27.O4.2016 (Annexure-ll), O4.O7.2022 (Annexure-lll-V) &

02.03.2023 (Annexure-Vl ).

5. The observations made with respect to the reclamation in ML-l and ML-ll
during such inspections are summarized as follow:

A. Mining Lease-l

i. ln case of ML-1, as per the mining plan furnished by the User agency
(Copy enclosed as Annexure-Vll), the proposal for reclamation of
land affected by mining activities include: part of the pit will be

bacdilled and the balance void shall be used as water reseruoir. lt
would be used for irigation and other domestic needs of surrounding
villages. The water reservoir can also be used for developing

Pisciculture, picnic spot with boating facilities etc.

ii. ln the monitoring carried out on 27.04.2016, 12.04.2016,
04.O7.2022 & O2.O3.2023, it was reported that 6.5 ha mined out area
has been back-filled and planted up & 8.5 ha has been

&,
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maintained as water body. The remaining arca of 7.55 was not

broken for mining. ln addition to the above, it was noticed during

recent monitoring that the plantation raised was dominated by

Prosopis spp., several water birds were noticed near the water

body and there is no mining activity noticed during the inspection

within the lease area of ML-|. ln some portion of the lease,

dumping of waste material is noticed on which some tree growth

(predominantly Prosopis species) is existing. However, the water

body is not being used for pisciculture and there is no boating

activity. The user agency and the local DFO informed that these

activities being non-forestry in nature, the same are not
implemented. Thus, the reclamation activities appear to be

commensurate with the mining plan of the ML-|.

B. Mining Lease-ll

As per the Mining Plan and Progressive Mine Closure Plan

pertaining to Bhawanipuram limestone ML-ll submitted by the user

agency (Copy enclosed as Annexure-Vlll), it is recorded that "Ihe
mine will reach a stage of final closure in 2026. Even after exhaustion

of mineral in the mine, it will not be reclaimed to its original

topography since there is no u/aste rock available for backfilling.

lnstead, the following methods will be implemented, as it was done

in the adjoining lease.

a. The entire mined out pit covering 61.576 ha (at the end of all

the mining operations in the area) will be converted into a
water body as there is no backfilling material is available in

the lease or generated during the course of mining
operations.

b. All benches will be dressed up for any loose overhangs and

stabilize before discontinuing the mining operations.

c. Plantation will be carried out all along the lease periphery

buffer zone of 7 .5m and approach roads.

d. Plantation will also be taken up on the top benches. Gadand
drains will be made all around the lease area.

e. No permanent structure will be constructed within the lease

as stipulated by MoEF&CC. Hence, no buildings or
structures will be left over at the time of closure.

f. Watch and ward will be maintained to prevent miscreants
/unauthorized people entering the area.

fi*"
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ii. As per the monitoring of tt4l-ll on 27.04.2016, it was reported that

large area is being maintained as water body. During the site

inspection of ML-ll on 02.03.2023, it was noticed that about 9.0 ha

(approx.) of lease area in which mining activity is completed is

retained as a water body and the water body area is demarcated

by way of small earthen bund and with RCC pillars.
Representative of the User agency informed that the water body

was created in 9.19 ha after extraction of mineral ore in that area

during the year 2014. Further, the user agency has submitted a

copy of the compliance report dated 0 1.12.2017 (Copy enclosed

as Annexure-lX) which is addressed to Conservator of Forests

(Central), tVoEF&CC, Regional Office, South Eastern Zone

wherein against the condition of reclamation of the mined-out

area, it was reported that "as per the IBM approved Mining plan,

the mined-out area shall be converted into water body. An extent

of 8.9 ha is already made water body"

iii. As per the Form-C (Notice of intimation of opening of mine)

submitted under Rule-Z2 (1), 22 (2), 25 and 49 of MCDR, 1988 by

the user agency to the Controller General, lBM, Nagpur (Copy

enclosed as Annexure-X), the ML-lll mine was opened on

23.03.2015.

5. The specific condition (vide no. xx) imposed in the Stage-ll approval

accorded forthe Diversion of 183.11 ha of forest land forthe ML-lll in favour

of M/s Deccan Cements Limited read as "mining in the forest land proposed

for diversion shall be allowed only after the work for reclamation of the mined-

out area in their existing mine is initiated and the Sfafe Forest Department

shall monitor the progress of reclamation works".

6. From the above, it is noticed that the UA has initiated reclamation activity in

the Mining Lease-l & Mining Lease-ll, before starting the mining activity in the

ML-lll (diversion of 183. 11ha of forest land).

Submitted for kind information and further necessary action please

Encl: A,/a including Monitoring Reports.

Gopy to:

1. The Dy. Director General of Forests (C), MoEF&CC, Regional Office, Chennai

Yours faithfully,

'fu5"'t
(Kailash Bhimrao Bhawar)

Assistant lnspector General of Forests (Central)
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MONITORING OF THE ACTION ON STIPULATED COND-ITIONS IN CASE OF
PROPOSALS APPROVED BY THE GOVERNMENT OF INDIA UNDER 

SECTION-2 OF THE FOREST (CONSERVATION) ACT' 1980. 

MONITORED BY: Dr. I<. GANESH KUMAR, IFS 
Deputy Conservator of Forests (Central) 

PART - I (General particulars)

1. 

2. 
-· 

3. 
4. 

5. 

6. 

Name of the proposal 

---

Number and date of GOI's letter 
according permission 
Area permitted to be diverted 
District & Forest Division 
Area Actually diverted 

Date of Monitoring 

j Renewal of ML in favour of M/ s Deccan
Cements Ltd. In Nalgonda Distt- Diversion of. 
Forest Land. 

·---- ·---- -·- ----- -·--•- ,..,. _____ ., 

GovL of India's letter No.8-131/90-FC dated
25.09.1991.

·-

22.5ha 
Nalgonda District & Division. 
22.5 ha. The lease period has been expired only 
reclamation work is in progress. 
26-04-2016 & 27-04-2016

PART - II (Details of compensato1y afforestation)

Compensatory afforestation 
1. stipulated in Forest land

Non - forest land
2. , Location of the area

- -

I 3. 

4. 

5. 

1 Extent
District 
Division 
Khasra No. & survey No. 
Whether the non-forest land has 
been declared as PF /RF 

I--- ---

If no, the steps taken to declare it 
as PF/RF 
Amount asked for raising CA 
Whether the afforestation cost 
was paid by the U A? 

6_ i If yes, the amount paid

·- -t ··- --- . ·- -- --·-- ·-· rretails of Plantation raised: 
a) Species planted

--

22.5 ha 

22.5ha 
Krishna -
Krishna 
Sy.No.22 & 23 of Tripuravaram village. 

Rs. 4.20 lakhs 
Yes 

An amount of Rs .4.20 lakhs has been paid by 
user Agency.

The CA is raised in Krishna division hence 
could not be inspected during the present 

9
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8.

Area in Ha
Year

Expenditure
b) If CA plantation not

made, reasons for the

monitoring.

lapse
c) Condition of tlte

pl,antation
Rernarks: It should be mentioned
that the plantations ate
identifiable as specifically related

Ito the_pfgjg9t

PART - III of dwarf trees in cases of transmission line

J.

2.

1.

Year of
Number oI trees

tion
Not

ture
Present condition

PART - fV (Reclamation of the area worked mder mining/quarrying)

Mining/ quarrying work Mining work completed.

Reclamation work done

2.

Present condition of the area
worked/reciaimed

Out of the total area mined out, 6.5 ha has been
back fiIIed and planted up. 8.5 ha is maintained
as water body. The unbrokm lease area of 7.55 ha
is under the dump which is under planting
activity. Around the mine a]so planting has been
ta-ken up with pongamia however the growth is
not
The area left as the water body has no proper
sloping as per the approved mining plan. The
plantation said to be carried out with borrowed
black cotton soil however the condition is not
good. Hence the water body may be converted to
a pisci-culture pond and the plantation may be

with d

E+.l(

I

I

I

I

I

i

t. 4.

i1.
t-,-.-
I

I

i'i
LI
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1
I
I
I

i--

PART-V
(Conditions stipulateil by the Gooemmett of lndia other thar ntentioned abae)

Conditions
The prol'ect authorities should restrict their Complied with
mining activities to 22.5 ha
The program of excavation and extelded
dumps should be strictly as per the EMP
submitted.

Mining completed.

Ii3
I

l

Regular monitoring of air and water
quality should be made and recorded data
should be fumished to this Ministry once

It was informed by the proiect
authorities that they are furnishing
these details regularly to the

I

6. I

six Months.

4
The legal status of forest land will remain Remain unchanged.

5
Mined over area to be reclaimed/restored Details given in Part IV.
after ls over.
In order that the consEuction labour and
staff while working on the project in the
forest area rnay not cause destnrction to
the f,orest area for rneeting their fuelwood
needs, the user agency will establish
fuelwood depots, and will provide the
fuelwood to them free of cost or its cost

Complied with

deducted from their and
Arrangements to be rlade by the project
authorities for free supply of fuelwood or
other sources of energy to the staff and
labourers engaged in the project free of
co3t.

Compliedwith

8.

9

No explosive should be allowed to be Mining completed.
stored in the forest area-

The Conditions/safeguards proposed by
the Ministry of Environmmt and Foresb
while clearing the project, to be followed

Mining completed.

tl

PART-VI

(Conditions infurmed by tle State Gowtnment in addition to thc Gwemmert of lndia's
cottditions and othsr sbps tflket to prexroe forst, wiltllife and prnent soil erosion, etc.)

Conditiors/Purposes Action taken
Nil

S.r.'o

@*.

2.
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PART - VII

PART.VNI

1

Whether any Committee has been formed for
monitoring of the action on the conditions
stipulated.

NA

2.
If no, give reasons. If yes give detaiis of the
Committee-

3. Reports of the monitoring committee if any.

t. Abstract reporb of inspeti,on of forest, if
any

Nil

2.

Rernrks of the Addl.PCCF (Q in regard to
progress of the action on tire stipulated
conditions.

Satisfactory except the plantation on
oB.

3.

+
Nane and Designation of
Irupecting Officer: Dy. Conservator of

J

Effect of the project on foresE and wildlife Separate comrm.rnication has been
sent to the state government for
compliance of conditions as
mentioned in Part IV of this

I

I( Ganesh Kumar, I.F.S
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MONITORING OF ]-HE ACTION ON STIPULATED COND.I'|IONS IN CASE OF
PROPOSALS APPROVED BY THE GOVERNMENT OI.'INDIA UNDER SECTION-2 OF

THE FOREST (CONSERVATION) ACT', 1e80.

MONITORED BY: Kailash Bhimrao Bharvar, IFS
Assistant Inspector General of Forest

PART. I General aniculars

Details of com sato affbrestationPART - II

I Name ofthe proposal Renewal of mining lease in favour of M/S
Deccan Cements Ltd. In Nalgonda District-
Diversion of 22.5 ha of forest land

Number and date of COI's lener
according permission

Govt. of India's Letter N0.8- I 3 I /90-FC dated
2s.09. r991

Area permitted to be diverted 22.5 ha
.l District & Forest Division Suryapet & District Forest Office, Suryapet
l Area Actually diverted 22.5 ha

6 Date of Monitoring 01.07.2022

Compensatory Afforestation in FLI

NFL 22.5 ha

Localion ofthe area Tripuravaram village, Krishna District
[]xtent 72.5
District Krishna
Division Krishna
Survev No

)

Whether the non-
forest land has been declared as

PFiRf
Ifno. the steps taken to declare it as

PF/RF

Sy.No.22 & 23 of Tripuravaram village

.1 Amount asked for raising CA Rs 4.20 lakh
Whether Afforestation cost paid by
the UA

Yes

I fyes. amount paid An amount of Rs 4.20 lakhs has been paid by
user agency.

Details o1' Plantation raised
Specics planted

Area in lla
Year
Expenditure
IfCA plantation not made. reason
for the lapse

Condition of the plantation

5

Remarks: it should be mentioned
that the plantation are identifiable
as specilically related to the proiect

The CA is raised in Krishna division hence
could not be inspected during the present
monitoring

PART-III (planting ofdrvarftree in cases pf transmission line)

1l

2.

3

W
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@
I Number ol'trees planted NA
'l Year of Plantalion NN

Expcnditurc NA
4 Prescnt Condition of Plantation NA

PAI{T-I V Reclamation ol'the area lorkcd undcr nrinin TI t

PART-V (Condition stipulated by thc Gove rnment ol'lndia othcr than mcntioned
Above

M ining/quarrying rvork completed Completcd
1 Rcclamation rr ork d0ne 8.5 ha is maintained as rvaler body. Out ofthe

Total area mined out. 6.5 ha has been back
filled and planted up. The unbroken lease area

of7.55 ha is under the dump. Around the mine
also planting has been taken up with
Pongamia spp.

., Present condition ofthe area
rvorked/reclaimed

Plantation raised in back filled area is
dominated by the Prosopis spp. Near waler
body created by the mining operation, several
water birds was seen. Similarly, several grass

spp was found around the waler body. As per
EMP, Pisciculture and boating activity should
be taken up which is non-forestry activity as
per FCA Act & Rule. The UA has not carried
out Pisciculture activity and boating activitl.
7.55 ha still maintained as dump.

st.
No.

Conditions Conrpliance

I
The prolect authorities should restrict
their mining activities to 22.5 ha only.

Complied

2 The program of excavation and
extended dumps should be strictly as
per the EMP submitted.

Mining Completed

3 Regular monitoring of air and water
quality should be made, and recorded
data should be furnished to this
Mlnistry once ever\ six months.

User agency submitted copy of water quality
(Copy enclosed)

The legal status of forest land rvill
remain unchanged

Complied

5 Mined over area to be reclaimed/
restored after mining/quarry is over

Details given in Part-[V

6 In order that the construction labour
and staffwhile working on the project
in the forest area may not cause
destruction to the forest area for
meeting their fuelu'ood needs. the
user agency will establish fuelwood
depots. and will provide the fuehvood

Mining Completed and the UA informed that
they have provided altemate fuel (LPG) to
the labourers engaged during the mining
aclivity.

2l

I

4.

v
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to them liee of cost or its cost
deducted from thcir salary and wages.

7 Arrangement to be made by the
project authorities for free supply of
fuclwood or other sources of energy
to the stafl'and labourers engaged in
the project fiee o1'cost.

8 No explosive should be allowed to be
stored in the lbrest area.

9 The condition/safeguards proposed
by the Ministry of Environment and
Forests while clearing the project, to
be followed rightly.

Mining Completed

GE

t

PART-VI
(Condition informed by the State Covernment in addition to the Government oflndia's
condition and other steps taken to preserve fbrest, wildlife and prevent soil erosion, etc.)

Nil

I'ART-\/II

Part-VIII

d'Y1/'
Shri. Kailash hinr o Bhar ar IFS

'$:-r'

I Whether any Committee has been formed for
monitoring of the action on the conditions
stipulated

NA

) lfno. give reasons. Ifyes give details ofthe
conlmltttee

l Reports of the monitoring committee if any

I Monitoring report dated 26-04-20 I 6

& 27-04-2016 done by Dr. K. Ganesh
Kumar, IFS the then Deputy

Conservator of Forests (C). (Copy
enclosed)

Abstract reports ofinspection offorest ifany

2 Remarks of the Addl.PCCF (C) in regard to
progress of the action on the stipulated
conditions

L-otnfLiar,t u 6't Cs dr h.'r.6 i t 
^^'

erctpl t* pta^LJan ^!L'i! o'

Effect ofthe project on forests and wildlife During the inspection birds were seen

around the water body. Some grasses

also coming near to the water body.
Prosopis spreading into the plantation
and likely spread into the nearby forest
areas. Necessary measure may be
taken by the SFD to prevent the spread
ofProsopis.

Assistant Inspector General ofForest (C)

3l

Mining Completed

,F*"-f
og.

Bv
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Plate l: Water Body in ML I reclamed area
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a@
Plate-2: Planlation in lllled up areas (Ml_ I )
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@
Plate 3 Plantation in lilled up areas (MLl)
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MONITORING OF THE ACTION ON STIPULATED COND-ITIONS IN CASE OF
PROPOSALS APPROVED BY THE GOVERNMENT OF INDIA UNDER SECTION-2 OF

THE FOREST (CONSERVATTON) ACT', 1980.

MONITORED BY: Kailash Bhimrao Bhawar, IFS

Assistant Inspcctor General of Forest

I'AR'I' - I General arl icrrlars

PART - II Details of com ensalo afforestation

Name ofthe proposal Diversion of 73.93 Ha of Forest Land in
Compt.No.27 of Saidulnarna RF of Janpahad
Section, Huzurnagar Range - for limeslone
mining lease in favour of M/s. Deccan
Cements Ltd

I

Number and date of GOI's letter
according permission

G.O. Letter No.8 -44196-FC dated 23.02.1998

Area permitted to be diverted 73.93
4 District & Forest Division Suryapet Division & District
5 Area Actually diverted 73.93
6 Date of Monitoring 04.07.2022

I Compensatory Afforestation in FL
NFL 73.93 ha (An area of43.909 Ha in Sy.no. 540

ofPedaveedu village ofSuryapet District &
30.04 ha in Nambapur (V) of PA Pally Mandal

in Devarkonda Range in Wildlife in Wildlife
Management Division, Nagarjuna Sagar)

1 Location ofthe area Pedaveedu village of
Suryapet District.

Nambapuram village
of P.A.pally mandal
ofNalgonda district

Extent 43.909 ha 30.04 Ha
District Suryapcl Nalgonda
Division Suryapet Wildlife

Management
Division, Nagarjuna
Sagar

Khasra No & Survey No Sy. Nos. 540 Sy.Nos.
,1t ,1,) ,)11 )1S

237,240.24t &242
ofNambapuram
Revenue village of
PA Pally Mandal

Whether the non-
forest land has been declared as

PF/RF

No. DFO reported
that DGPS survey
will be taken shortly,
and area will be
notified as RF at the
earliest

1l

2.

3

$ez
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-1 Ifno, the sleps lakcn to declare it as

P!-/RF
I)FO infbrmed that DGPS survey is
proposed. lmmediatcly alier survey,
notification proposals will be subrritted.

.l Amount asked for raising CA I 7.87 lakhs in 1997-98
Whether Afforestation cost paid by
the UA

Yes

6 Ifyes. amount paid I 7.87 lakhs
Details ol Plantation raised Details not available

as falling as it was
falling in another
district, hence could
not be inspected

Species planted Eucalyptus sps,
Butea spp, Ficu.s
religiosa, Glyricedia
& Cas.sia simieo

NA

Area in Ha 43.909 ha 30.04 ha

Year 2010- il NA
Expenditure Plantation joumal

was not made
available

NA

lf'CA plantation not made. reason

for thc lapse

Condition of the plantation The plantation in Sy.no. 540 of
Pedaveedu village of Suryapet District was
inspected. It is mainly eucalyptus plantation.
Plantation was not having optimum growth
likely due to the shallow depth of soil.
Plantation was still in pole stage. Some area
was found to be blank. Kachha road was found
to be passing through the CA land connecting
different habitat. With respect to gap planting
in remaining area has no effbct on increasing
the density of the forest as not visible or seen
in the field.

30.04 ha CA plantation in different
Sy.No.s in Nambapuram village of P.A.pally
mandal ofNalgonda district was not inspected
due to its presence in other district and paucity
of time.

Expenditure was I 1.563 lakh as per
last monitoring report. DFO could not provide
the plantation joumal.

Renrarks: it should be mentioned
that the plantation are identifiable
as specifically related to the proicct

Old signboard was seen indicating thc CA
planlalion. Also. sonrc pillars rverc secn
durins the visit.

$uz
2l

5.

l0 l-la Eucalyptus
plantation & 33.909
ha gap planting.
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I N unrber o1'lrccs planted NA
Year of Plantation NA2

J Expenditure NA
Present Condition of Plantation NA

ee

P..\It',t - l lantin ofdwarf(ree in cases I'transnrission line

PART-IV Reclamation of the area worked under minin ltl

PART-V (Condition stipulated by the Covernment of India other Ihan mentioned
Above

I M ining/quarrying work completed No
Reclamation rvork done NA
Present condition ofthe area
worked/reclaimed

Mining is under progress.

sl.
No,

Conditions Compliance

I
Legal status of Forest land shall remain
unchanged

Complied

2 The compensatory afforestation shall be
raised over equivalent non-forest land at the
project cost. The non-forest land identified for
compensatory afforestation will be notified as

protected forest under the Indian Forest Act,
t927.

An area of 43.909 Ha in Sy.no.
540 of Pedaveedu village of Suryapet
District. Area was inspected, it was
found that eucalyptus spp was
planted. As per kml file submitted by
the DFO concemed area of the
plantation was found to be 42.4 ha

only.
Ongoing through the google

images it was observed that
Eucalyptus plantation area was l0 ha

or more only. Rest of the area was
either blank, no activity taken up or
some non-forestry seen. Also, it was
seen kachha road passing through the
CA land connecting villages.

An area of 30.04 Ha in diflerent
Sy.No.'s in Nambapuram village of
P.A.pally mandal of Nalgonda district
could not be visited due to the paucity
of time and being the plantation was
in another district.

Demarcation of the diverted forest land will
be done on the ground at the project cost using
4 feet height concrete pillars having serial.,
bearing and distance from pillar to pillar

Complied with RCC pillars.

,l The mined area will be reclaimed as per the
plan to the satisfaction of the Forest
Department.

Opencast mining only is under
progress & no underground mining
detected.

3l

4.

2.

l.

3.

{-,
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l No underground mining will be carried out by
the user agency in the proposed area.

Complied

Construclion ofpermanent building and roads
will not be allowed

Semi-pennanent (Tin shade) structure
for observation was noticed during the
visit

7 This approval is subject to environmental
clearance under EIA notification. 1994

The User Agency obtained EC
clearance vide MoEF letter
no.l10151497 /2007-lA ll(M) dated
I 8.10.2007.

8 Free fuelwood/alternate energy sources will
be provided to labourers working at project
site.

Complied

9 The lease period will be for 20 years
coterminous with lease under MMRD Act.

The User agency obtained extension
of mining lease period upto 50 years
from date original grant of Mining
lease i.e.. 09.02.2000 to 08.02.2050
vide proceeding no. 18791M211992
dated 16. I | .2016 by Asst. Director ol'
Mines and Geology, Suryapet.

t0 The forest land shall not be used for any
purpose other than that specified in the
proposal.

Semi-permanent (Tin shade) structure
for observation rvas noticed during the
visit.

tl Any other condition that the State
Government may impose from time to time
for the protection and improvement of flora
and fauna in the forest area

Complicd

PART-VI
(Condition informed by the State Govemment in addition to the Covernment of India's
condition and other steps taken to preserve forest, wildlife and prevent soil erosion, etc.)

Nil

PART-VII
I Whether any Committee has been formed for

monitoring of the action on the conditions
stipulated

NA

) Ifno, give reasons. Ifyes give details ofthe
contmrttee

NA

Reports of the monitoring comrnittee if any NA

I'art-VIll
I Abstract reports ofinspection offorest ifany Monitoring report dated 27 -04-2016

done by Dr. K. Ganesh Kumar, IFS
the then Deputy Conservator of

Forests (C). (Copy Enclosed)
2 Remarks of the Addl.PCCF (C) in regard to

progress of the action on the stipulatcd
conditions

6.

rh* 4l
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t:llcct olthe pro.iect on lbrcsts and u,ildlifb Entire mining lease area is now
devoid of any lree groMh or soil.

,fl 'i/'/
{,'

Shri. Kailas Il hinr rao Ilharlar lliS
Assistant Inspector General of Forest (C)
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Wadapally, Telangana, lndia

Unnamed Road, wad.pally, Telsngena 508355, hdla

Lat 16.707753"

Long 79.700980
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Ptate-1: Forest Boundary piltar near Mining lease 2
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Plate- 2:4ft high demarcation pittar
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Ptate-3: Semi Permanent Structure in Mining [ease-2 overseeing the Mining [ease-2
area
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Plate-4 Mining lease area rl
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Ptate-5 43.909 CA ptantation in Pedaveedu vittage of Suryapet District
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Nalgonda, Telangana, lndia
Unnamed Road, Telangana 508218, lndia

Lat 16.757786'
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llE CCAN CEMENTS LIMITED 

NORKS • RHAVANIPURAM, 
JANPAHAD (Post,), PIN 508 216 
PALAKAVEEDU (l,lnndal) 
SURYAPCT Dist •TS.; 
Phone, 08683 - ?.295C3, 229504 

08683 • 229505, 229507 
Fa• . 08683 • 229502 

Ref:DCL:ML-2:SV:2017-18/475 

To 
The Conservator of Forests (Central) 
Ministry of Environment, Forest & Climate Change 
Regional Office (South Eastern Zone) 
1 s1 & 2nd Floor, HEPC Building, No.34, 
Cathedral Garden Road, 
Nungambakkam, CHENNAJ - 600 034. 
Dear Sir, 

E-ma,1. dclfactory@yahoo com 
GIN L26942TG1979PLC002500 
\Nt,l.>si?d ,vww deceit11cemen!�.con, 

1" December, 2017. 

Sub:- Submission of compliance report for the diverted forest land over an extent of 73.93 Ha in Compartment 
No.27 of Saidulnama R.F. Janpahad Section, Huzurnagar Range, Suryapet Division, Khammam Circle, 

Telangana - Reg. 

We are herewith submitting the following compliance report for the diverted forest land over an extent of 73.93 Ha in 
Compartment No.27 of Saidulnama R.F. Janpahad Section, Huzurnagar Range, Suryapet Division, Khammam Circle, 
Telangana 

SI.No. Condition Compliance 

1. Legal status of forest land shall remain Legal status of the forest land is unchanged 
unchanged 

2. The compensatory afforestation shall be raised The non forest land identified for compensatory afforestation is 
over equivalent non-forest land at the project notified as protected forest under the Forest Act, 1927. The details 
cost. The non-forest land identified for are 
compensatory afforestation will be notified as Extent in 
protected forest under the Indian Forest Act, SI.No. Location 

(Ac) 
1927. 

1. Gurrambodu H/o Pedaveedu (V), 108.5 

Mattampallv (M), Nalgonda (D) 
2. Nambapur (V), P A Pally (M), 74.2 

Nalgonda (D) 
Total 182.7 

An amount of Rs.17.37 Lakhs is paid towards the fund for 
compensatory afforestation. 

3. Demarcation of the diverted forest land will be The diverted forest land is demarcated with concrete pillars as 
done on the ground at the project cost using 4 specified, having serial no and GPS readings. 
feet height concrete pillars having serial No., 
bearing and distance from pillar to pillar. 

Contd ........ 2, 

Regd office: "Deccan Chambers", 6-3-666/B, Somajiguda, Hyderabad - 500 082. 
Phones: 23310168, 23310552, 23310561, 23310599, Fax: +91(40) 23318366 Grams; SETVEL 

ror Deccan Ceme�s L1m1t�w 
� 51 

�uthonsed 1gnatory 
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This is for your kind information

Thanking you,

Yours faithfully,
fOT DECCAN CEMENTS LIMITED.

*\u,--^
(S.VENKATESWARLU)
SR.VICE PRESIDENT (WORKS)
Encl:- a/a s'U

r0r

Sl.No. Condition Conrpliancc
mined area will be rcclaimed as per th

plan to the satisfaction of the Forest

The

rtmert

e IBM applovcd mining pian, rhe mined out area
shall be converted into water body. An extent of g.9 Ha.

As per th

made water bodis al
No undergrou nd mining will be carried out

osed areathe user a cn in the
There are no underground workrngs

6 struction of permanent buildings and
roads will not be allowed
Con are no permanent buildings and roadsThere

7 approval is subject to environmental
clearance under EIA notificari

This

1994on
MOEF&CC Letter

dated:18.10.2007.No.J-1 101 5/497l2007-tA. tl
EC is granted vide

Free fuel wood-/alte
will be provided to

mate energy sources
laborers working at

cct site,

le to the laborers working at prcject
site.
LPG is made availab

9 ease period will be for 20 years
cotermirous with lease under MMRD Act

The I ease period is ext€nded up to
the Government of Telangana

52, dated: 20.09.2016.
2. We made requisirion on 18.11.2016 to extend the

forest lease pehod to be co-terminus with mining
lease period as per the MOEF &CC Circuli

The mining I

08.02.2050 by
through GO No.

2015.No. F. No. 11-51/2015 FC dated 1" A
10. The forest I

purpose oth
and shall nor be used for any
er than rhar specified in lhe

osal.

nd is being used only mining purposeThe foresr la

Govemment any impose from time to Ime
for the protection and improvement of flora

other condition that thAny

and fauna in the forest area

e State is condirion is being conrplied with.1'h

1

11.
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MONITORING OF THE ACTION ON STIPULATED COND.ITIONS IN CASE OF
PROPOSALS APPROVED BY THE GOVERNMENT OF INDIA UNDER SECTION.2 OF

THE FOREST (CONSERVATTON) ACT' 1980.

MONITORED BY: Kailash Bhimrao Bhawar, IFS

Assistant lnspector Genera[ of Forest

PART. I GeneraI a rticuIa rs

PART. II Detaits of com nsato afforestation

1 Name of the proposal Diversion of 183.11 Ha. of Forest Land, in
Compartments No.26 &. 77 of
Saidulanama Reserve Forest of Nalgonda
Forest Division in Nalgonda District, for
limestone mining, in favour of
M/s. Deccan Cement Limited, Hyderabad

7 Number and date of GOI's tetter
according permission

Gol Letter No
1 3.09.2013

8-85/2010-FC dated

3 Area permitted to be diverted 183.11Ha
4 District &. Forest Division Suryapet Division & District
5 Area ActuaIty diverted 183. 1 1

6 Date of Monitoring 04.07.2027

1 Compensatory
Afforestation in FL

8 Ha of DFL in Compt.No.43, Veerlapatem RF of
Natqonda District.

2 NFL 188.32 ha (175.21 ha in lndireswaram &
Sripathiraopeta vittaqe, 3.72 ha in Natlakaluva
vitlage of Kurnool District & 9.39 ha in
Pulecherla vittage in Natgonda Distritct.

Location of the area lndireswaram
&
Sripathiraopeta
vi[[ages

Na[[akatuva
vi[[age

Puticherla
Vittage

Extent 175.71 Ha 3.72 Ha
District Karnool

District
Karnoot
District

Natgonda
District

Division WLM Athmakur
Division

WLM
Athmakur
Division

Survey No NA NA NA
Whether the non-
forest [and has been
dectared as PFlRF

Details not
availabte

Detaits not
avaitable

Detaits not
avaitabte

4 Amount asked for raising
CA

Rs179.941 takh

5 Whether Afforestation
cost paid by the UA

Yes

lf yes, amount paid Rs 179.941 takh

1l

9.39 Ha

wL4
Nagarjunasagar

w,
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6 Detaits of Plantation
raised

As CA plantation was in other District, site
coutd not be visited due to the paucity of
time. (Major portion of CA land in Andhra
Pradesh State-178.93 out of 188.32 ha)

Species ptanted
Area in Ha

Year
Expenditure
lf CA plantation not made,
reason for the lapse
Condition of the
ptantation
Remarks: it shoutd be
mentioned that the
plantation are identifiable
as specificatty retated to
the project

PART.III lantin f transmission [ine

PART-IV Reclamation of the area worked under minin ua n

PART-V (Condition stiputated by the Government of lndia other than mentioned
Above

Number of trees planted NA
2 Year of Plantation NA
3 Expend'iture NA
4 Present Condition of Ptantation NA

1 Mining/quarrying work
compteted

No (Under Progress)

7 Rectamation work done NA
3 Present condition of the area

worked / rectaimed
NA

st.
No.

Conditions Compliance

1
Legal status of the diverted forest shall
remain unchanged

Complied

7 Compensatory afforestation over the
non-forest land equa[ in extent to the
forest land being diverted sha[[ be raised
and maintained by the State Forest
Department from funds reatized from the
user agency.

175.21 ha in lndireswaram & Peta
vittage, Karnoot District, & 3.72
ha Nattakatava viItage, KarnooI
District Coutd not be inspected as
it is in KurnooI district of Andhra
Pradesh beyond lRO, Hyderabad
Jurisdictiion.
9.39 ha in Puticherta vittage,
Natgonda District could not be
inspected due to its location in
other district.

3 The non-forest land which is transferred
and mutated in favour of the State Forest
Department for the purpose of

Mutated in favour of Forest
Department as informed by the
User Agency. The Suryapet DFO

2l

@

of dwarf tree in cases
1
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compensatory afforestation, shau be
declared as Reserved Forest under
section-4 or Protected Forest under
Section-29 of the lnd'ian Forest Act, 1927
or under the relevant Section(s) of the
local Forest Act. The Nodal Officer,
Forest (Conservation) Act, 1980,
Government of Andhra Pradesh shatl
report compliance and submit an originaI
copy of Notification to be issued by the
State Government in this regard, within
six months of this Ministry.
The User Agency shatl transfer the cost
of raising and maintaining the
compensatory afforestation, at the
current wage rate, to the State Forest
Department.

The User Agency reported
compliance.

The State Government sha[[ imptement
the scheme prepared for 12 ha.
Plantation a[[ atong the Janpahad-
Ravipahad road on both sides with 50 Mts
width which is within the mining lease
area from reatised funds from the user
agency.

Partiatty comptied. Ptantation on
south side of road is not
comptete. Ptantation on north
side of road has not been taken
up yet.
Plantation should have been

done in one go, however it is
beinq done in patches.

6 The State Government shatl implement
the scheme prepared for plantation in
the 'lst bench of the mined-out area over
an extent of 6ha (8.5 mts x 7200 Rmt)
from funds atready realised from the
State Government.

The DFO reported that they witt
comply with condition.

7 The user agency shatl ensure
adherence to the prescribed
management
The State Government shall reatised
from the user agency the additional
amount NPV, if so determined, as per the
final decision of the Hon'ble Supreme
Court of lndia and transfer the same to
the ad-hoc CAMPA under intimation to
this Ministry

strict
topsoiI

It was informed that the topsoil
being utitized in the ptantation.

8 Being Comptied

9 The User Agency shatt obtain the
Environmental ctearance as per the
provisions of the Environmental
(Protection) Act, 1986, if required

The user agency obtained the
EnvironmentaI clearance vide
Letter no.J-1'1015 I 3751201514,
ll(M) dated 05.01.2017

10. The User Agency either himself or
through the State Forest Department
shall undertake fencing, protection and
afforestation of the safety zone area (7.5

Partiatty comptied. Out of more
than 7 km [ength of mining [ease,
onty 1 km appx. safety zone
p(antation & fencing compteted.

5

present during inspection coutd
not provide the detaits of the
notification of RF as it is located
in other district or other state.

3l

4.

Cre

w-
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meter strip a[[ along the outer boundary
of the area identified to undertake
mininq), at the project cost
The User Agency either himsetf or
through the State Forest Department
shatl undertake afforestation on
degraded forest [and, one and half time
in extent to the area used for safety zone

8 Ha of DFL in Compt.No.43,
Veertapa[em RF of Natgonda
District identified for ptantation.

12. The period of divers'ion of the said forest
[and under this approvat shat[ be for
period co-terminus with the period of
the mining lease proposed to be granted
under the Mines and Minerats
(Development & Regutating) Act, 1957,
or Rutes framed under, subject to a
maximum period of 30 years

The period of Mining lease was
extended vide Proceeding
No.484/M7/7007 dated
09.05.7017 upto 50 years from
date origina[ grant of Mining
Lease i.e., 78.12.2013 to
27 -12.7063-

13. User.iAgency either himse[f or through
the State Forest Department sha[[
undertake gap planting and soi[ &
moisture conservation activities to
restock and rejuvenate the degraded
open forests (having crown density less
than 0.4), if any, [ocated in the area
within 100m. from outer perimeter of
the mining lease.

SFD & UA to jointty comply with
this condition.

14. The user shatl undertake de-sitting of the
vi[[age tanks and other water bodies
located within five km from the mine
lease boundary so as to mitigate the
impact of sittation of such tanks/water
bodies, whenever required

Comptied. The User Agency
reported comptiance by
undertaking de-sitting work.

15. The user agency sha[( undertake mining
in a phased manner after taking due care
for rec[amation of the mined over area.
The concurrent rectamation ptan sha[[ be
executed by the User Agency from the
very first year, and an annual report on
implementation thereof shatt be
submitted to the Noda[ Officer, Forest
(Conservation) Act, 1980, Government of
Andhra Pradesh and the Addt. Principat
Chief Conservator of Forests (Centrat),
Ministry of Environment & Forests,
Regionat Office (Southern Zone),
Bangatore. lf it is found from the annual
report that the activities indicated in the
concurrent rectamation ptan are not
being executed by the user agency, the
Nodat Officer or the Addt. Principat Chief

The User agency reported they
witl comply with the condition.
Mining in phased manner is in
progress and the process of
reclamation is yet to start in the
lease area.

4l

@

11.

r,/'
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Cj,
Conservator of Forests (Centrat) may
direct that the mining activities sha[[
remain suspended ti[[ such time, such
reclamation activities are satisfactori[y
executed;

16 No labour camp sha[[ be estabtished on
the forest [and;

Com ptied

17 The user agency shatl provide firewood
preferabty alternate fue[ to the
labourers and the staff working at the
site so as to avoid any damage and
pressure on the adjacent forest areas;

18 The boundary of the mining lease and
safety zone shatl be demarcated on
ground at the project cost, by erecting
four feet high reinforced cement
concrete pittars, each inscribed with its
serial number, forward and back bearing
and distance from piltar to pittar;

Complied. Cement
piltar has been erected.

concrete

19 The forest land sha[[ not be used for any
purpose other than that specified in the
proposal;

Semi-permanent structure has
been erected for the observation
and overseeing the mining
operation measuring 129
sq.meter including concrete
approach road.

70 The State Government shatI ensure
rectamation of the forest land located in
their existing mine. Mining in the forest
land proposed for diversion sha[[ be
atlowed only after the work for
rectamation of the mined-out area in
their existing mine is initiated and the
State Forest Department sha[[ monitor
the proqress of rectamation works;

Being Comp[ied.

71 Mining may be restricted in the first
phase to the area south of road
connecting Janapahad- Ravipahad
vittages. ln addition to the normal safety
zone, a safety zone of 5O-meter width
fenced with chain link fence, from the
road on the mine side may also be
maintained;

Mining is being carried in south
side of the road connecting
Janapahad-Ravipahad vitIages.
1.50 km road length is fatting
under this condition. Out of this
1 .5 km, 745 meter [ength safety
zone of 50 meter width & fence is
being maintained.

77 Efforts may be made by the user agency
to obtain consent of the residents of the
Ravipahad vittage and construct an
atternate road to the north of the
proposed mining lease after obtaining
necessary approvats. Permission for
mining in the 50 meter safety zone, the

The user agency reported that
they witt compty with the
condition. Currently, user agency
focused on mining in South Zone
of road only.

5l

Comptied

w,
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@
existing road and any area to the north
of the existing road, can be considered,
after the atternate road is formed;

')? Any other condition that the Southern
Regional Office of this Ministry,
Bangatore and State Government of
Andhra Pradesh may stipulate, from time
to time, in the interest of conservation,
protection and devetopment of forests &
witdtife;

No additionat conditions were
imposed by the Regionat Office

74 The user agency shatt submit annual
report on status of comptiance to
conditions stiputated in this approval to
the concerned Regiona[ Office of this
Ministry and the State Government of
Andhra Pradesh;

Not comptied.

The User Agency and the State
Government shall ensure compliance to
provisions of the at[ Acts, Rutes,
Regu[ations and Guidetines, for the time
being in force, as appticabte to the
project.

Being comptied

PART.VI
(Condition informed by the State Government in addition to the Government of

lndia's condition and other steps taken to preserve forest, wildlife and prevent soil
eros'ion, etc. )

Nit

PART-VII

Part-Vlll
1 Abstract reports of inspection of forest

if any
NA

7 Remarks of the Addt.PCCF (C) in regard
to progress of the action on the
stipulated conditions

Whether any Committee has been
formed for monitoring of the action on
the conditions stipulated

NA

2 lf no, give reasons. lf yes give details of
the committee

NA

3 Reports of the monitoring committee if
any

NA

*1"- 6l

25

1
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3 Effect of the project on forests and
witd tife

Due to the active mining (Open
Cast) the veqetation cover is
removed.

{1 to

VMrt,FT \6""
Shri. Kailash Bhimrao Bhawar IFS

fusistant lnspector General of Forest (C)
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Ptate-1 : Mining operation underway
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Wadapally, Telangana, lndia
Unnamed Road, Wadapally, Telangana 508355, lndia

Lat16:114416

Long 79.712556'

O4lO7l22 02:54 PM

, !
T t

I

il

el

@
Ptate-3 Semi-Permanent structure with approach path for observation and

monitoring purpose
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Ptate-4 Demarcation pittar, fencing atong safety zone
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Ptate-5: Safety zone p[antation along the boundary of Mining lease atong fencing
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Ptate-6: Safety zone plantation along the road falting in mining [ease connecting
Ravipahad vitlage to Janpahad vitlage

6o._gle

121

!

u

.--_-"

b*?

47



SITE INSPECTION REPORT ON THE COMPLAINT SUBMITTED BY SRI
PASUPULETI SURESH BABU AGAINST ILLEGAL LIMESTONE MINING
OPERATIONS OF M/S DECCAN CEMENTS LTMTTED (M/S DCL) rN
BHAWANIPURAM ML NO.3 EXTENT OF I83.II HA, SITUATED IN
COMPARTMENT NO. 26 & 21 OF SAIDULANAMA RESERVED FOREST,
JANPAHAD VILLAGE, PALAKAVEEDU MANDAL, SURYAPET DISTRICT
OF TELANGANA STATE.

As per the directions of DGF & SS issued vide D.O. No. 2/DGF&SS 12023 dated 22.02.2023

enclosing therewith a complaint submitted by Shri Pasupuleti Suresh Babu dated 01.02.2023, the

undersigned has carried out a detailed site inspection of the mining leases l, 2 & 3 olM/s Deccan

Cements Limited (Bhawanipuram Limestone mining leases) situated in Compartment No. 26 & 27

of Saidulanarna Reserved Forest, Janpahad village, Palakaveedu Mandal, Suryapet district of

Telangana state on 02.8.2AX along with the Conservator of Forests, Yadadri Circle, DFO,

Suryapet and the representatives of M/s Deccan Cements Ltd.

Brief contents of the comolaint:

Shri Pasupuleti Suresh Babu in his complaint dated 01.02.2021 addressed to the Hon'ble

Union Minister for Ministry of Environment, Forest & Climate Change and the Hon'ble Union

Minister of State for Ministry of Envirorunent, Forest & Climate Change, alleged that Mls Deccan

Cements Limited is carrying out Limestone mining in Bhawanipuram Limestone ML-3 in violation /

non-compliance ol certain conditions of the Stage-ll clearance given under the Forest (Conservation)

Act, 1980. It is submitted that, MoEF&CC while granting approval lor diversion of forest land for

limestone mining in Bhawanipuram Limestone mine ML-3, imposed the condition in Stage-l as well

as Stage-ll approval i.e.. "The Stule Govetnmenl shall ensure lhe reclamation of the foresl land

localed in their existing mine, mining in the lorest land proposed for diversion shall be allowed

onlv tfler lhe work of reclsmation of the mined out area in their existins mine is initiated ond the

Stute Forest Departtftea! shell noaitor the progress of lhe r*lomation narl<-. The cornplainant

furrher submitted that the reclamation of existing mining lease areas is not done, but the mining

operations in ML-3 are started by M./s Deccan Cements Limited, thus not complied with the above

condition and also not done reclamation on their existing other two mines (ML-l & ML-2). The

complainant therefore requested in his complaint to take cognizance of his submissions and pass

a"
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lWs Deccan Cements Limited had obtained diversion of forest lands for the following 3 different
mining leases:

ML-I

The mining lease-3 comprises of 22.5 ha of forest land. MoEF&CC vide its letter dated

25.09.1991 accorded final approval for diversion of 22.5 ha of forest land for renewal of mining

lease in favour M/s Deccan Cements Limited for a period of l0 years. The user agency after

carrying out mining and reclamation had handed over the forest land to the State Forest

Department. As per the mining plan (copy enclosed as 1@D submitted by the user

agency, reclamation of the mined-otrt mea has to be done by way of part of the area is proposed

for backfilling and rest of the area left as it is to serve as a water reservoir for pisciculture.

I

Mining
Lease

ML-I

Extent of
Forest

land

22.5 ha

Stagel

it.os.tsst

Stage-ll

2s.09.1991

State Covt.
G.O.

02.il.1991

Remarks

Forest land was handed over
back to the Forest

Department during the year

2000 after completion of
mining and reclamation-

ML-2 73.93 ha 07 .01.t997 23.02.1998 05.05.1998

&
15.09.2021

Mining undcr progrcss.

About 9.19 ha is conve(ed
into waterbody during 2014

as per the progressive mine

closure plan.

J ML.3 183.1I ha 2t.02.20t2 13.09.2013 09.10.20 r3 Mining under progress.

Mining activity commenced

w.e.f.23.03.2015.

such orders to stop the illegal Limestone mining operations in Bhawanipuram limestone ML-3 /

revoke all forest clearances until the compliance of the condifions imposed by the FAC and

MoEF&CC, New Delhi, initiate reclamation of their existing mining leases ML-l and ML-2

immediately as per the guidelines / conditions imposed by the Ministr-v. He further requested to

impose penal compensation / fine as per the FCA, 1980 for the non-compliance of the conditions

imposed by the Ministry on the User agency.

Brief facts about Bhawanipuram Limestone Minins activitv bv M/s Deccan Cements Limited:

sl.
No.
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The ML-l was monitored by the AIGF (Central), IRO, Hyderabad on 04'07 '2022 and

reported under the heading 'reclamation work done' that 8.5 ha is maintained as water body' 6.5

ha has been backfilled and planted up and the remaining 7.5 ha is unbroken. Around the mine,

planting of Pongamia species was done. A copy of the monitoring report is enclosed for kind

re tbrence Annexure-II

ML-2:

Mining lease was granted over an area of 73.93 ha by the state govemment. MoEF&CC

vide its letter dated 07.01.1997 accorded in-principle approval and vide letter dated 23.02.1998

accorded final approval for diversion of 73.93 ha of forest land for limestone mining lease in

favour IWs Deccan Cements Limited. Mining activity is under progress in this lease currently.

ML-3:

Mining lease was granted over an extent of 183.1 I ha by the state govemment.

MoEF&CC vide its letter dared 2l .02.2012 accorded in-principle approval and vide letter dated

13.09.2013 accorded final approval for diversion of 183.1I ha of forest land in favour of M/s

Deccan Cements Limited for limestone mining in compartment No. 26 & 27, Saidulanama RF.

The user agency vide their letter dated 23.03.2015 addressed to controller General, IBM, Nagpur

intimated about opening of new mine Bhawanipuram Limestone Mine-3 on 2310312015. lt

indicates that the mining activity in ML-3 was started w.e.f. 23.03.2015 (copy enclosed as

Annexure-l I t'l . The mining activity is under progress presently.

i!IL-l:

As per the mining plan copy given by the User agency' the proposal for reclamation of

land affected by mining activities include, part of the pit will be baclcfilled and the balance void

shall be used as water reservoir. It would be used for irrigation and other domestic needs ol

surrounding villages. The water reservoir can also be used for developing Pisciculture. picnic

spot with hoating facilities etc.

Observations on the reclamation in Ml-l & Ml,-2:
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There is no activity noticed during the inspection within the lease area of ML-1. Part

of the area in which mineral was exmcted in the past is kept as a waterbody. In some

portion of the lease, dumping of waste material is noticed on which some tree growth (pre-

dominantly of ProsophLs species) is existing. Remaining portion of the mining lease appears

to be not worked in the past. However, the wakr body is not being used fbr pisciculture and

there is no boating activiry. The user agency and the local DFO informed that these

activities being non-fbrestry in nature, the same are not implemented. Thus, the reclamation

activities appear to be commensurate with the mining plan of the ML-1.

ML-2:

As per the Review of Mining Plan and Progressive Mine Closure Plan pertaining to

Bhawanipuram limestone ML-2 submitted by the user agency, it is recorded that "The mine

will reach a stage of final closure in 2026. Even after exhaustion of mineral in the mine, it

will not be reclaimed to its original topography since tlere is no waste rock available for

backfilling. Instead, the following methods will be implemented, as it was done in the

adjoining lease.

The entire mined out pit covering 61.576 ha (at the end of all the mining operations in the

area) will be converted into a water body as there is no backfilling material is available in

the lease or generated during the course of mining operations.

All benches will be drcssed up tbr any loose overhangs and stabilize bcfore discontinuing

the mining operations.

Plantation will be carried out all along the lease periphery buffer zone of 7.5m and

approach roads.

Plantation will also be taken up on the top benches. Garland drains will be made all

around t}te lease area.

No permanent structure will be constructed within the lease as stipulated by MoEF&CC.

Hence, no truildings or structures will be left over at the time of closure.

Watch and ward will be maintained to prevent miscreants /unauthorized people entering

the area.
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Proposal for reclamation of land affected: No reclamation and rehabilitation programme

is proposed. since the material excavated in benches would be developed in subsequent

mining plan period. As such, reclamation of land affected in current modified mining

plan period does not arise (copy ofthe review of mine plan and progressive mine closure

plan is enclosed as i!ry!!).

The user agency has submitted a copy of the compliance report dated 01.12.2017 which

is addressed to Conservator of Forests (Central), MoEF&CC, Regional Office, South Eastem

Zone wherein against the condition of reclamation of the mined-out area, it was reported that "as

per the IBM approved Mining plan, the mined-out area shall be converted into waterbody. An

extent of 8.9 ha is already made waterbody" (copy enclosed as 1!ry!).

During the site inspection of ML-2, il is noticed that aboul 9.0 ha of lease area in which

mining activity is completed is retained as a waterbody and the waterbody area is demarcated by

way of small earthen bund and with RCC pillars. Along the lease periphery. around 7 to lOm

width is maintained as a safety zone and forestry tree species are planted which are being

irrigated using drip irrigation system. The entire lease boundary is demarcated using chain-link

fencing / boundary walls. There are no perrnanent structures constructed within the lease

boundary of ML-2 except a temporary observation shed. Representative of the User agency

informed that the waterbody was created in 9.19 ha after extraction of mineral ore in that area

during the year 2014. These activities are found to be in tune with the reclamation mentioned in

the Progressive Mine Closure Plan for the mining plan period 2020-21 to 2024-25.

As per the Form-C (Notice of intimation of opening of mine) submitted under Rule-22

(l), 22 (2), 25 and 49 of MCDR, 1988 by the user agency to the Controller General, lBM,

Nagpur. the ML-3 mine was opened on 23.03.2015 i.e. after initiation of reclamation of other

mines operated by M/s Deccan Cements Limited (ML-1 & ML-2).

'Ihe specitic condition (vide no. xx) imposed in the Stage-ll approval accorded for the

diversion of 183.1 t ha of forest land tbr the ML-3 in favour of M/s Deccan Cements Limited

indicates "mining in the forest land proposed lor diversion shall be allowed only after the work

tbr reclamation of the mined-out area in their existing mine is initisled and the Stale Forest

Department shall monitor the progress of reclamation works. On enquiry with the CF and the

DFO, Suryapet regarding monitoring of reclamation by the user agency, it is given to understand
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that the State Forest Departrnent had inspected the mining lease areas on different occasions,

however, no specific monitoring reports are prepared and submitted. Based on the interactions

held with the User agency, Stat€ Forest department officials, records produced and perusal of the

time series Google Earth images ofthe mining leases of M/s Deccan Cements Limited, located in

Saidulanama RF indicated that reclamation activities such as creation of wat€r body. plantatinn

along the periphery of the mining lease are already initiated in ML-2 and creation of waterbody,

backfilling and planting and peripheral plantation have been taken up within the ML-l as a part

of reclamation of the mined out area.

Status of court cases as on 0l/03/2023 submitted by the user agency is enclosed as

Annexure-VI.

The photographs taken during the site inspection are enclosed as @II.

'\M^L
0

(Dr. C. Kumar), I

Inspector General of Forests (Central)

IRO, Hyderabad
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Mining Plan of Bhavanipuram Limestone Mine Lease-2 of Mis DCL 
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Google earth image of Mining Plan of Bhavanipuram Limestone lv{ine Lease-2 of M/s DCL
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lll l.'.\ .\\lPt'lt,\\I l.l\lt:S I ONI. tr'l!\l - I!

Mined out area to an extent of 9.19 Ha converted into water body in ML-2

Safety Zone plantation which is provided with Drip Irrigation
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'(.,

t

Stonc wall and chain Iink fencing to protect thc Mining Leasc boundar-v (ML-2)

Safety Zone plantation in ML-2
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Safety Zone plantation in ML-3
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Plantation in 50 m width buffer along the existing public road passing through MI--.3
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i.f

Drip irrigation to the buflbr plantation

rL.3

Plantation in 50 m width buffer along the existing public road passing through ML-3

I
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Mining activity (Mine pit, benches) within ML-3
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�uthonsed Signatory 
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rlea

1.7. Co.rc?tul I oltlt.t. plt llrltr (Plrt..8)

I cdlc.ptual pl.n ltr)wlng ul tlriate pl: I ln'llt h.s

b.6 prar.oted vld. plat" No.8. Thc totrl lrn lreh of ti.

tlti ta ptt t! 72O !r rpprorlttrtalY. .Bi eldth l! loo D.

fD alt ttraa bcnclt ! Yguld ha?c blan d.velopcd ind tha

trlth.ta tloor I cacl t! projcctad to b. rrolnd a7 n. In

otharrordt, thc anttra llrortonG bEartng area thlt It

nGaltla for uorl(lng. la.vtng tll. tt.tutort r'qrr,' rcnlltrt!

h.r b.-: cdre.lt.d lor nlnlnE .nd cll. ultfiltG Dtt 1!nit

datta.d. fa both tlr Placat rlrr r. tltrc r'G drtPt non,

thaE la h.5dlt.tttt aaaP. for.aoolrlc rortr'aE du' tg

phtTrtGr I carJtrntDtt .llrttd tlr-.

D tt! Pa.tant op.rattv! ptt. ' boretl^ Ie hrs baqn

alrlll.d !r th. floor lrrrl upto 31 n d.Pth. rh' €ntlr'

thr.ct att lr fartd to b. llda up of puta)'o 
'h!lc 

ulth

totl} cr!b@.ta coDt.at graitue lly d'plcting lro lb<rrt

6 o to 5t. rt I t thut cltrbl I sh'd httood doubt thlt th'

Drall t. .hal., qrca ,ntrr3cct.d. 1! lndte'tl?e of tt|.

tatLa.ttoc ot t}! PtEduetlva lh.rtdl' tDrt tqltl tlr

plt tlq,. .DgI. .r.?turllt .h.lt b' Iryt rrqrd 6O"

I! laGG tt rq D. .!,tn Gb-eartlo.l r! th' ttrttl l!

r.rattt -d t!.rt tr no rco4r lor rlQr fil'ltrtrt'

rOf Deccan Cements LrE r'.=,

'ou,no,frfur,on
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t 19r

gr.en t.lt dqrr.lop.Bnt lras alrcady bean: 131t1rta{t oarll tha
aara* rl1!ll lx corrtlnued. &lcr tha Blnlag opelatt rn, a:!
ov"r ln thla ttr.tch of lanc, 1t lt poqslbl. !o rlJurllsq
14tt t;e--. t l1,l be e pit ylit] tn sron floor l{rrel of {7 n,lth Lhr outcr nbrnk ent of th. plt 3t3talnlng grrranalf.

r lo[Ettudtnrl ,.ctt6 rlqr, €.atrsl p.?t.f the {Aproxlirt )
ultlnata prt hra brca dnnn .nd tha ,aea lr Ln€orporltaat laphta-t. ona t$nvarr. r.-ctlon alro ha, bii*, drarnr ,rq
430' I erL poltr! to rhrt the co!f,lguratlon {rf ths ultlre{rtr
p{t. fh. st rdtn, <tuapr arc illbrt Elabt}rs€d nsld and thek
trt€arloo. ,h.ll tlro b. ,trblltrd Bad grsen b'alt! darElop.at
clo Elc.
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.7r.

fft) trfI t.ttt.rrGitlr
ft har alr..dy b.ai!.rplalo€d th.t nlnlno lttall ir6ea

sl7 a bQ.?tcl.t tapact on th. hrrrro r€ttlclrent! ln ttl.
fo of g.lnfu] rplolnnGnt, b.tt.r llrlng conatltl6n. .tc.
tlllr llfa rttl. ary Eot har! chrnEld B\reh tut . !o!t of
rrrrracrrAno,rrldge h.s Crqrt tato tln fbout lndurtrl.
dtrrlopl!!'rt €nd tha na.d for llrproelng llrlng stsndrrls cte.

tr) t cr!.ttd! f.cl I t ct..l

Clttc l! th. llln r.cnatl,oD .nllabt. .t xar.dlcharl..

11.t. irrl r!r-.nr.l rrnr{iE nt ptrar (!l,)

t, ttong. rttal pr.!.r'attai o! tc,D alll
lra .r.a la .raantlrtty a rct, tarr la. ?l!.t! ta ao

tQ all. ?h.ra la, tl!.nfo:r. ao rGopq/brorl,lo[ lsr
.totrt rd Ettllrtlc o! te Ell,

ll) gropr.l lot r.clrtlo. ga 1rr{.!t.ct { b, r,.alnq.€tlrt_tt.. iturl.g rad .t th. aa of ifni nq-fjiir-prrfoar

forl(ll,Ic ll lrtarG ,?!e r"a hs! t€r'n artab) l rhld r.Fto
. rrlr' l?sth 6f rbolt ?O n f r.'nl tha qrtrund la.l. Dapth
o! rloittrtE rrr\ira !.tt.c 12 rrd 20 ! ltu th. Dr.{tnlrE
hdrcrp (r.a. prarait gr,ar.larr frcct ) rrr tr6 576
o! t Gtllrq th. r.clr*tlor of trr f ana rlftL.{ b' itatag.

\'\' atlUl1Vt,
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,11,

O*ra of tbe rd.thod, l. tO r.rort to brct-fllllnq &r}., tt_!.
Otll*r qt' lg to ,l *avc thr itln!{! Out ltnd {rp lt .is, f.rr
rtorlng th, lttctac,rlc pr*€tpltEtlon. i! r'ay Aot be tDrrr!,I.
to rt.ott eg cs;pllta bnck-fLtltng becrula th.rE ,!ray a6t b.
3tff.iclcnt rfJcct, and brlnElng ,na tcrl.a I from atseuhera t,
oot ,A!rfr!Dh. About lA hectara, oli are! ,tll ha lubj ected
r"o lanC dear.,i!tlor, part of fhe plt *1ll be b..l-fllled
ard the balancc yold lhall bc u3ed a9 rater r.,q n61r of
.bout 15 - 20 n dcpth, capable of st,.rrng about 3 &r.llLo*r
cu.rD of rrater. Tha bottfit of the propo!.ri reservolr/latc
rh.ll tla llr€d l.rth lmporvlou, rxstcrlBl to prswen t $€t..r
frfli s€epaga. ft uould be ue€d for lrrlq.tloD anC othcr
dcnrestlc oGod6 of iurroundtng vllllgls, Due to tta prasercr
of thlr vrter body, tha flora .nd fluna lrc expactad to
fXor]rl th ln tb€ !rea. Thc aater re! _.reol r esn also brs u ssd
for dsvsloplDq l}lsclcultua!. rt can also be madc tnto a
pletllc sprt lJlt?l bortlng fae, lltler.

tll) In care of forart D!.if"iJd.if oits.L l/{aqra,rac of pharcd colee-n gatory

lhr Xlntnq Laara lrer k rltulted Ln Saldulnaro. trarc!va
tor.rt (Cctrlplrtrcnt l'o. ?7) , I9u Cqryen, h&9 .&t rpprov.l for
Iutdl,ng aly 21. 35 h.et r., of t6e rr-a i.r .f ntng. Eq\r1va lent
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REVIEW OF MINING PLAN 
(Submitted under Rule 17� of MCR, 2016) 

And 

PROGRESSIVE MINE CLOSURE PLAN 

(Rule 23 B, MCDR 2017) 

MINING PLAN PERIOD - 2020-21 TO 2024-25 

Of 

BHAVANIPURAM LIMESTONE MINE (ML-2) 
(MINING LEASE Letter vide G.O Ms.No.15. Dated.6-01-2000; 

Area: 73.93 Ha or 182.80 Ac) 
MAHANKALIGUDEM (V), PALAKEEDU MANDAL, SURYAPET DIST, 

TELANGANA STATE 

IBM Registration No: IBM/1029/2011 

Forest Area (ha) Non- Forest Area (ha) 

Reserve forest 73.93 Nil 

Protected forest Nil Nil 

Wild life sanctua Nil Pvt. ated land Nil 

Nil Pvt.Agricultural non-Irrigated land Nil 

Nil Pvt. Other land Nil 

Others S ec· Nil 

CATEGORY of MINES: "A" Category 

Registered office: 
"Deccan Chambers", 
6-3-666/B,
Somajiguda,
Hyderabad - 500 082,
phone:040-23310168,
23310552,23310561
Fax: +91( 40) 23318366

Regional office: 
"Deccan Chambers", 
6-3-666/B,
Somajiguda,
Hyderabad - 500 082,
phone:040-23310168,
23310552,23310561
Fax:+91(40)23318366

October, 2019 

Works: 
Bhavanipuram, 
Janpahad P.O., 
Raviphad village, 
Palakeedu Mandal, 
Suryapet District, 
Telangana State, 
Pin Code -508218 

ror Deccan Cemen� Limt eu 

� S�1b 
�uthonsed S1gnatnn1 
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[. rrrT* tru..,,u (:('tltonls l,l(l I llhrrvt'rrl1'rrr'rlrlr l'llllt'strrrl(' Mhrc (Ml'"tl) i lUoP I

shrr.i. txrrrrrrrr.rtr,t.rrrr.nl (}t Mhlh tg lll llx: lcttstl t trrrtr I lll r:r tt I ol l )r:r: il I , ?'o l'1 | loltrl ol' !;li'l\()

lur oI srttfitco tttut ltlts,r,',',, 1"','ktt" lll] wllll tlxl <lt:vr:lrlllttt:ltl ('l tllltxllllrllll 4 lx:rtr:lx:s' AI

ttrtl trrxt of ttrt' prl)lx)sc(l SoM ll rvlll lxr 6tl':lO llll'

<rl llttr 1ln:sctt{ ln(rlx}Hltls llll(l(:l'$lll)rltlss'(ltl ((:ll(llt4l' 2(t2()l llrc

t l,'trutl ()klsrntl hl 202(i' Itv(:tl llll(:l't:xIltrtlsllttlt ol'ttttrtt:rrtl ltt tltt:

lltltx)(l lo lts ortAllnll lolx)Arrll)lly sltltx: lltt:tc ls lto wrslt: rr;ck

ttrstt:lttl. llltl lollotvlrr;1 ,,u,,".',.'* wlll lx: lttrlltt:IIrt:rlltxl, as lI w;rs

\Vttlr tlrt' llul)lalll(tlt(lltt()tl

rnlrrtl rvtll t'lloll ll sllU{' (}

nl[lc, lt \\4ll utlt llt: rot:l

nvrrllnblt: for I.lntitlllllttg'

dorre lrt l}c udjoltltng lcllst:'

.Tllcentlrcnrlnc(loull)ttmvcllnA0l,57(ilrtr(rrtttrcctxtolnlll'Ix:llllnlngol)oratlongln
thc arcn) wlll bc corrvcr'(ca inlo 

'i'*nftt' 
btxly rts thtltr: ls no l)aol( Illllng mal'crlal ls

avntlablc ln re lcasc or. gcncnltfil tlttllng th<: coltrs(: of nllnlnA opcl'{ltlons'

. All bcuclles wlll bc rlrcssccl up lbr ury k)osc ovorlri\ngs ln(l still)lllzc(l bcforc

dlsconttnrrtng thc nrlnlng oPcrnuons'

5m, andbu[Icr
Plantatlon rvlll bc c.rrrlcd out lrll nlong thc lcasc pcrlphcry

approach roads.

PlantaUon rvlll also be tahcn trl) on Ulc toP bcnchcs'

Garland dralns wlll bc madc alt around thc lcasc arca'

Nopennancnt structurc wlll bc constructcd wlthh thc lc

Hencc no bulldtngs or structures Mll bc lcft over at thc tlmc of

,11
al',tlli0

n

V)

I
tr,rt,l.r irrtit

MoDF

Watch and wa[d wlll bc matl"ltalncd to prcvcnt mlscreants / un authorlzcd PcoPlc

enterlng the area.

l) ProDosal for Reclamatlon of land affeclcd'

No Reclamatlon & Rehabllltatlorl Programme

excavatcd ln benches v/ould be dcvelopcd ln s

ls proposed, slncc Lhe materlal
ubsequent Mlntng Plan Pertod. As

such reclamauon of land affectcd ln current Modttled Mlnlng Plan perlod does not

76

e"Yi

for Deccan ceme-.v 5x,
Authorsed StgnatorY
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Irl/s De ccan Cements Ltd Bhavanipuram Limestone Irine (Ml.-ul IUUP

The dlfference Ln uantum was ttle consump from 2016 to 2Ol8
cco'i. )31'Q )-'f'3't7q

L)' [Bt <tdo.t"\i^ <It R"4<"q/ R.',l,,c
c<.t i,! &f, "Lell q-L,l .l-Ja. U to--{ lu tx- le,L':

ll,sI St or'

c l.ol"l ,i. tL r.x-ftgv.T -Y'dc .3

( UNFC

lL a.i(A tr-
-a .Jt./t 3'(t 'l q

6.5.9 Addltlou h mlaeral rescflte/ reaources Ln nt categorle6 of UNFC: s,'u'
g.t1f ral.I;orr { oa..'q 

"ru- 
ol&A dlet s.lblah(' "l 6 ot' fL ,,.r1.

H6 addltlonal reseryes / rcsources ln dlrlercnt categorles

6.6 Broadly lrdlc&tc thc future Progra.Emc of exPl tlon wlth due Justlficatlon
(duJy marklng or1 Gcotoglcs.l pla-u ycar wlac I atlon ln dlfferent coloure)

tnt hg lnto coruldcratlotr tbc futurc t€utatlvc
la uext Ove years as la table bclow

vatloq progFamme pla-nned

35 Core Boreholes ls pr<lposed ln thc plart pcrlod' Thc borch les rvlll be drllled upto the

end of thc mlnerallz,cd area to know the irctual shalc co tnct. The cletalls of the

proposed boreholes are glven below:
Proposed Programme of Irxploratlon by Drllltng

A 9A
6,ll Broadly Indlcate the future progranrme / proposala for complt

ofMCDR 2OL7 la regsrd to Prcservatlon ofCorcs, etc,
ce of RuIe 63

Meter $'ise samples of the Core bore holes are re served ln the tln core b s &'it}l proPer

ldentlty & sequence. Freserya on wlll be done until receipt ofdlrec ves from e Go!'t

Grade/Wt. Avg. Gradegty.tn
rnllllon
tonnes

I.INFC
code

I.{- Totsl Mlneral Reserves
t]1Proved Minera.l Reserves (c1)

i{ atzzProbable Mineral Reserves (G2)

To Atr
B. Totsl ReEahlDg Resources

,4Fcasibility Mineral Resource
zzr *^pzPrefeasibility Minera.l Resource

sst \Measured Mineral Resource

Indicated Mineral Resource

Inferred Minerai Resource

Reconna.issance Mtneral Resource

Iotrl B

The average grade
lveighted against

tonnage is 46.93oloCaO

& I1.56 SlOz.

5.390

5.390

3.026
4

?

ni - 'dIT

a
?_

3.O26
8.416Total Reserves + Resource(A+B)

No. of Core \
\

Drtll holcs (D[
Total Meteragc
(Corc drllltng)

Yc&r

2O2O-21 lo
2024-25

prcp,er *flL ,.f,tl
a& girtL"\ iq A,"1.r(J1+

42

,- 6.5,8 Updated estlmated mlneral reserve/ resources la dlfferest categorles of
UtrIFC (as oE 24.06.2019)

Upto cnd of the
mine rall.'latuvl

I''&J
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(,4 nnex re I u)

FXU<E

fr E{IAN {E {rllEfilfS U MtTEil

Ref:DCL:ML-3 :SV:20 I 5101

I ICRKS:S}iAVAN|PURAH,
JANPAfED P.O- PIN : 5O8 2r8
NALGONDA 015L rrs)
Phones i 08683 - 229503. 22gSO4

08€€3 - 229505,229s0?Fax: 08683 - 229502-
E-rnail : ddGdory@rahoo.com
CIN : t26912TGi 8? gPlcoo2f,,aro
\,iebsite : rvlv.deccance[rnB.coo

23'd March, 2015.

At{NE{ue€ -!L

Dear Sir,

Sub:- Intimation regarding the opening ofnerv rnincundcr Rule 22(l),22(2),ZS d:+9 - R"g.

We are euclosing herewith a Notice in FOIUI4 - C urder Rtile 22(l ), 22Q),25 & 49 ot
MCDR 1988 in comcction with the opening of new Mine viz. Bhavanipuram Lircestone Mine-lII
of M/s Deccan Cements Limited.

This is for your kind hformation.

Tlunking you,

Yours faithfully,
fOT DECCAN CEMENTS LIMITED

(S.\,ENKATESWARLU)
AGENT (MINES) / VICEPRESIDEI*T twoRKS)
Bhavanipuram Liruesone Mine-Illw
Copylo '

L The Controller of Mincs, I.B.M., Bargalore,
2. The Ilegional Conhollcr of Mines, I.B.M., Hyderabad.
3. The Dirlctor of Mines & Geology, Hy'derabad.
4. The Dy.Director of Mincs & Geology, I{lderabad.' 5. The Zonal Joint Directrri of l,"Iines & Geology, Il,vderabad.
6. ]1rc Ass1. Direclor of Irlincs & Ceology,. Miryn!:rgudn.
7. 'flle Ass1. Director ol lr lirre s & Geology (Vigilancc_)- Suryerpct.

;. ;X.3'il:';l,trorrcctor' 
':'rtrorx!:t ?**"

,n*rr:,ffi=r',$"iF$ts$'
ui,,"- r,hrrresfir,,f,ra1q,.,rta

- Regd otrrc;: ''Deccan Chambers,.. 6-3,5ii/8, Scmajiguda, r-ryo"r"rr)?t!'XJ6['aut'o'
Ph3nes:2i3.10!ia ?331-:55? ?3311 i51 )3.. a59a .2; ;' i9i1i;i'233 r 8:i5i G -.:rns.: SEWEL

ror Deccan Cemer$ Ltiirr.-,

' sh,Na
duthorsed'Signatcrv

lo
The Conlroller Ceneral.
Indian Bureau of }r.lines,
NAGPUR-44OOOI

(L-"^
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FORM-C
(Notice of intimation of opening/r+opcning-of-*ri*dehnnge-i*-tirelame+f mine)

(See rule 22(l),22(2),25 & 49)

I . The Conlroller General, ludian Bueau of Mines, Nagpur
2. The Controller ofMines, Indian Bureau ofl4ines, Bangalore
3. The Regional Controller Mines, Indial Bureiru oflr4ines. Flyderabad
4. State Government concemed

Sir,

IMPORTANT
Notice in this Form shall be seni so ils to rcach
conctmed authorities within l5 dats ol,the
date ofopening /reopening /change in
Nanre of mine

To

iii) :l ir'ls utrCer lcasc

Limestone

Not applicable

B hava:ripurirrn Limestone IUine-III

IWs. Deccan Cemcnts Limited

Public Sector

23.03.201s

26.12.20i 3

-i0 \'ears,
fioJlr 28.12.?013 to 27.t2.20,13

i83.ll hectares

Cortd.. . . ..2,

Deccan Cemen\ Lrn;rr,,

crto'fi}&,rt.ry

1. (D Name qI'th. r'r.ral worked

(ii) Name(s) of other minerals if any, forlvhich
lease has been granted:

2. (i) Name of the lv{ine

(ii) Change in the name of mines, if any;
(indicate old name aud reason o1'changc)

.3. Ngme and address ofthe lesseey'orvner:

4. Ownership of the mine

(a) Public Sector (b) Joint Sector (c) private Secror

4 A. Date of opcning/ reepenhg of Mine

4 B. In case ofreopening, date of discontinuation:

5. Particulars of the Mining lease (ML):

(i) Date olexccurion

(ii) I\:r'itrd
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Page No.2

6. Location ofthe Mining Lease:

(D Village : Ravipaliad, District : Nalgonda, 'l'ahrkaflhasil : Huzurnagar

(ii) PosiOffrce: Janpahad, l'oliceStation: Nereduchetla, District : Nalgonda

(iii) Nearest I{ailway Station ; .Iaspahad , Distance 3 Kms.

(iv) Nearest Rest House/Dak Bangalorv : I{uzurnagar Distance 40 Km.

7- Name and address ofprcvious ot!'ner,
if anv and the date of Bbandoluncnt

8. Particulars of ,\-{ent Namc and addrcss Sri S.Venkateswarlu
\4"/s l)eccan Cements Limited
Post Box No.1, \4iryalaguda,
Nalgonda Dist. 508 207
Telangana

9. ParticulaLs of N,lining Iinginecl ernploycd in {re mines: Sri D.Kalyan Chakravarhy

(i) Qualification

(ii) Date of appointmenr
(iii) Statu of employment

10. Particulax of the Maoager of the nine:
Name and address

1 1. Letler No. and date through u,hich 1he n ning plan
was aipproved by the India.n Bureau of l{incs.

M.l ech. Rock. Excavaiion Engheering
from indian School of ii{ines, Dhanbad.
23.03.2415
\Mrole time 1 Pa+fwe

Sri D-Ka\,al Clakravarthy
M/s Deccan Cemenls Liruited
Post llox No.l, lvliryalaguda,
Nalgonda Dist. 508 207
Telangana

Lette r No. r\ Pin*LG.&4P,Mn-73,T{vd
Dated:09.02.2015

I
ltt
\' I 0 -,l---'--rSi.rnaltue 

-1\'/-,'r:-rins ir flll: S,\'ENKA i"LSWARLU
I)c;ignation: AGENT (M[\LS)i

\: ICE PRISIDII\T (WORKS)
i*"

Place: Bhavanipurant
Date:23.01.2015
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